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(TOG%€";lé3l&‘lgHED IN DELHI GAZETTE PART-IV EXTRA-ORDINARY) ,
DEPARTMESIT OF NATIONAL CAPITAL TERRITORY OF DELHIT OF LAW, JUSTICE mo LEGISLATIVE AFFAIRS

th8 LEVEL. C-wmc, DELHI SECRETARIAT, l.P. esmrs, Q?
i~iQ_F_6,8,2 NEW DELHI-110002

023‘J“d"’S“P"aW/ 8 Lit’) - 3 Li-1 Dated 05 I 0 ll létozi °i
NOTIFICATION

No.F. s/s/2
of R | 023'Jud|*/S_“P§|8W/ 9>(l_G.i~ 8' Ll "1 I In pursuance of the provisionsU e 12
Lt_ Govern;fg??h5?lh'_H'9her Judicial Service Rules, 1970, as amended up to date, the
Qf Delhi‘ is pleased tBilOil8| _Capital Territory of Delhi, in consultation with the High Court
Judicial Sewice a ai0 ?DDOlni the following candidates as member of the Delhi Higher
probation period ogmns pemanent posts In temporary capacity in order of merit on a

0 years w.e.f. the date they assume the charge of their offloes.

is-N0 ; Name (Mr./Ms.)
- 1. ‘Han/inderSingh Johal Mm”

2. ‘Gama Dabas Gupta W~"__'_"
3. Shagun Sharma
4. Hem Singh
5. lnéaurav T’ T I

2. The above appointment is on purely provisional basis. and subject to the
rification of character and antecedents of the candidate from the concerned authoritiesve

and verification of their caste certificate/PH category certificate, where ever applicable ift d Scheduled Tribethe verification reveals that the claim to belong to Scheduled Cas e an
or Physically Handicapped category, as the case may be, is false, the services will be

d f rthwith without assigning any further reasons and without prejudice to suchterminate o
further action as may be taken under the provisions of the lndian Penal Code for
production of false certificate. .

3. The above appointment shall be subject to the provisions of the Delhi Higher
Judicial Sen/ice Rules, 1970_as amended up to date and other orders/instructions as
may be applicable to the officers of the Delhi Higher Judicial Service from time to time.

4 The post carries the scale of pay of members of the Delhi Higher Judicial Service,19 ead with Rule18 of Delhi Higher Judicial Service Rule, 1970,as is provided in Rule r _ _
in respect of District Judges Entry Level Time Scale plus allowances, as admissible
under the Rules.

By order and in the name of the
Lt. Govemor of the -National

Capital Territory Of Delhi-

/i@f1’>i>&QzfiZiz~@,,~i,
(Bharat Ffarashar)

Principal Secretary (|-aW- J"St'°° 8‘ LA)
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A No.F.618/2023-Judl./Suptlawl g ct 0,- gt, 7 Dated _¢ 5 [oh iflo 9‘l
Cop f - .Y °lW8rded for information and necessary action to:

1. xhe se°'etaTY to the Govt. of lndla, Mlnlstry of Home Affairs, New Delhi.
he_Se°'e‘a\'Y to the Govt. of India, Ministry of Law & Justice (Department oi

J“$t'°9). Jaisalmer House, New Deii-ii,
3' The Registrar General. High Court of Delhi, New Delhi w.r.t. his 0.0. letter No.

N0.1135/DHC/GHZ-IAIDR-DHJS/2024 dated 20.02.2024. -
4- The Principal District & Sessions Judge (HQ), Delhi, Tis Hazari Courts Complex.

Delhi. '
5. The Special Secretary (GAD/Coord.), Govt. of NCT of Delhi (in duplicate along

with Hindi version of the same) for publication in Delhi Gazette. (Extra-Ordinary _
Pait—lV) ‘with the request that five copies of Gazette may be sent to this _
department for official use.

6. The Controller of Accounts, Govt. of NCT of Delhi, Delhi. _
7. Officers concerned through the Registrar General, High Court of Delhi, New Delhi
8. Guard file.

 Z0;§
A (Bharat Parashar)

Principal Secretary (Law, Justice & LA)
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n ' ,lll(-l-I COURT OF DELHI: NEW DELHI
Sher Shah Road. New Delhi

No.Q_j5g>__k;__’/ti-i/oil»./iiiit‘/2024 Dalcd: 4% »;_@'>_~\.
0. i Y” \

r /%~><rom: A i ......_...-.»-r
TheRegistrar(icncral. ‘H gm ‘l/ /-

__, /atticsrt

l-ligh Court nl‘l)clhi.
New l)cllti- l ltl(l(l.'i.

i\‘c\\ Delhi.

Suh: Regarding direct i'cci'uitinciit to the Delhi Higher Judicial Services.

Sir. '
Plcrisc lind cncloscd copy ct‘ notification l\l0.F.6/8/2023-Judi./Suptlaw/840-847 dated

ll5.tl4.I02-l»i'ccci\"cd lrom Principal Secretary (Law, justice & L.A.), Govt of NCT of Delhi,
appoint-iiig O5 candidates as members of the Delhi Higher Judicial Service against permanent
posts in temporary capacity in order of merit on a probation period of two years w.e.f. the
date they assume the charge of their officcs.

You are therefore requested to administer them oath in accordance with the
instructions issued from time to time on the subject of oath of Allegiance to the Constitution
oflndia and send the same to this Court along with their joining reports. The newly appointed
officcrs may also be asked to report to the Chairperson, Delhi Judicial Academy, for their
mandatory training.

Yours $inc rely
Ii

I

7‘ ‘ ’\, .

(Kanwal lie? Arora)
Rcgi 'tr'ir eneral

'2_"},cc?.i- 2..H3'>(-r~ sh]
l-lndsl.No. D J i /Gel/Gaz./DHC/2024 Dated, the DQ\\\O“\\\\__-_\\__\_\

Copy forwarded for information and necessary acti0n:-

l. The Clwirpcrson. Delhi .ludicial Academy, Dwarka integrated Complcx. Sector-14,
Dwarka, l)cihi, along with at copy cl‘ notification i'el’ei'rcd to above with the request that the
above newly rccruitcd ol'l'iccr nl' Dclhi llighcr Judicial Scrvicc may be iniptirtcd rcqtiisitc
training us pcr uppriivutl iiitlticlinn training |7l'(lgl'illilll'll2. y
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The l’rincipnl District & Hcssiriiis .ludgi:(llQ). Q K3?‘ i
Tisl~lu1.:ii'i ('niirts. \ D-".9-had‘\'-~‘____,../
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\\ing. Delhi Sccrclm'i:\l. Ll’. Fsizllc. New l)clhi-I I0()()2_

3 (3lT\u‘\\ 1, _ _- - ‘ cmmccrnm along with n copy of nnlificzuimu with the rcqucsl lo rcporl to the
I "'"‘~"l‘l1] Dlr<ll'i\‘I & .\‘cs.\'inn:~1 Judge (I IQ). Tis II:\'/nri. l)c|hi‘ '

‘
I

Joint Registrar (Gav.-IA)

Z. The Principal .\‘ccrc1ar_\' (Law. Juslicc & l../\.). (iovl. uI' N("|V nH)c||1i. 8"’ Level. ('-
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OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (HQs): DELI-II. .

No. / F, 5(1)/2024 Dated, Delhi the fir) ‘
' iii ll in‘lbw? \

Sub:- Regarding Direct recruitment to the Delhi Higher Judicial
Services

 marded along with its enclosure for information and necessary action to:-

. The Officer In-charges, Administration I,lI,llI, Accounts, General Branch,
 ce, Purchase Cell, Pool Cars, Library, Record Rooms, Copying Agencies,

-site Cornmittee(Hindi/English) and Computer Section, Tis Hazari Courts,
Delhi.

2. The Administrative Civil Judge, (Central), Tis Hazari, Courts, Delhi.
3. The AO (J), Administration-I,lI,lIl, Vigilance, Recruitment Cell, Filing Section,

Accounts Branch, Fine & Audit Section, Care-Taking Branch, Computer Branch
I.T. Cell, Protocol Branch, LAC Branch, R 8: I Branch, 'LAYERS',Vulnerable
Witness Deposition Comp1ex(VWDC) and ACR Cell, Central District, Tis
Hazari Court, Delhi.

4. The Accounts Officer, Accounts Branch, Central District, Tis Hazari Courts,
Delhi. i

5. The P.S. to Ld. Principal District & Sessions Judge(HQs), Room No. 302-A,
Tis Hazari Courts, Delhi.

6. The ‘LAYERS’ Section, for uploading on ‘LAYERS’.

l\ V,
cQ €\er Bedi)

District Judge (Commercial Court)-12
Officer In-charge Judicial Branch (Central )

For Principal District 8: Sessions Judge(HQs),
Delhi‘;
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